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(v) PLIGHT OF BONDED LABOUR IN 

THE COUNTRY 

DR. V. KULANDAIVELU 
(Chidambaram): I would like to 
draw the immediate attention of the 
House, and thereby the Union 
Government, about the serious 
plig' .t of the boi d· d laboun n. in 
our  c untry, vvitlL spt cic..l r< f< r< l cc 
to tl. rec nt i.ncid• nts of I .arc ss-
m1 , 1 a11d torturf" f th b 1 d  d 
le·. b · t · rs from T mil N· du in 
M  .d . ' Prad• h a11d A11dhra Pra-
d1 s· _, w tdC'r the tyranny of the 
con tr: .ctors. 

A > ~  the reports of tl·.c Mi-
nist ·: of Labour, I ,44,930 b nd d 
lah in c-rs hav ~  id< r tific d, of 
wl.L L 84,269 only haV"e b« n re-
habilitated througr_out th. colU try, 
as o 30-6-1982. But in a surv y 
of N ttional kb ur Institut  , the 
numh r of bo. d( d lab ur rs is a 
hig LS 2.3 million. The Nati nal 
Ll.b ) r Institute survey< d 572 
vilJ . • s cf 42 districts, an d identi-
fi d 5,00,000 ~  labourers. 

~  By, the figure may be mani-
fold, <J s almost all the bond _d 
lab •Ur .rs are ignorant, and ate 
und r the constant thr at 3 nd 
horr r of the contractors, lcacling to 
failure of discLsure f th ir identity 
as b  nded lab:>urers. 

With refi rence to the bond d 
labourers from Tamil Nadu at 
R i. o i and Vidisha in Madhya 
Pra.d sh, the poor labourers w re 
lured by job opportunities by 
agcnci s of the contractors, with 
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tractors. 

The Tamil N"1.du Pnlice r scued 
them ~  , ~  diffic tltv. Th 
b .id d Tamil lab urers i.'1 A.1dhra 
P · L ; l l '30 f ced imi1ar diffi., ulti . 
. I 

R lea e from b ndagc, wit 1ut ad'.:.'-
q ·1 .tP ... h 1.bi.litation, dry s uot solve 
the p::Oblcm. 

I requPst that th V?.ric'us Act 
g1v :r. i g the wr.]fare of ];-b0urrrs 
a,. . g t ~  d iri J, t t ' r and 
spi it, b I the Uni ;i Government. 

~  SHIPPING 
(. MENDMENT) BILL 

M  . CHAIRMAN. Before 
. Lu.tc ., the Hou < 1 a d ; .gr<< cl with 
th,. rp.i st of M r . S . '">, .r:- that 

~ ~  l) . ~  u·J fir t. S >, we 
will now take un the M rchant 
Shippina (Amendment) Bill. 

THE 1'IINISTER OF SHIP-
PING AND TRANSPORT (SHRI 
C. M. STEPHEN) : Mr. Chairman, 
Sir: With your p rmission, I beg to 
inove. * 
"That the Bill furl.her to amend 
the lvferchant Shipping Act, 
rq58, be taken into considera-
tion.'' 

The Merchant Shipping Act is one 
of th most comprehen.<'ive pieces 
of ~  that we have. It 
covers all the a3pects of the mer-
chant shjpping operation-its fleet, 
its ~ ttulation, Its registration and 
the manner of registration of sea-
men and their welfare. Every a!J-
pect is taken care of by this very 
comprehens.ive Act which is in 
force. This Act wa'i being ame11-
ded from time to time, to bring in 

provisions . . for the purp e of meet-
ing probl ms and chall 1g s which 
ari fi om tim to tim . Th 1ipp-
ingiJ.dustr y i .otc1di1edt a. pr-
cul i c un try. This is int in tio I 
in n a tu1 . It operates fr om po t to 
port, but plies in the high s es, 
the1 efm e, covers the ju1 isdi lion 
of diffi r net countries so much so 
the int 11 ational law com in to 
gov rn its opera ti on . Th pw pose 
of th amendment which I a m 
now moving is to incorp rat into 
this m2'in law n r ta in con v ti ors, 
inter ? tional ~ entions whic ar 
accept d and which were am nded 
by the ;r terna 6onal bodies tha t is, 
it co cuns mostly the questjon of 
pollutio of the s a . This has become 
a very ~ jar p1 obl m even as stupen-
dou as the problem of p llution 
of the atmosphere was mainly. 

There are about 40,000 vessels 
moving about on the high eas 
belo git g to the diffi rent countiies. 
We nui ~ lv s h?ve got a fl ct of 
about 404 m 1chant ships aJ d the 
number is moving up. The problem of 
thes ships di ch<1rging oil into the 
sea ; 1 d polluting th sea particul 1 Iy 
wat J s in the t rritiorial ~ , ter-
ritm" 1 w. ters, has been a mena c 
so much that the int rna tio al 
community addres ed itself to the 
qu stio . 

In i954, th re was a convention 
to pr v  n t th pollution of s Ly 
oil and tha t convention was ad pt d 
by our country and th pr vision 
of ~ t conv n6on wer incorporated 
in th Merchant Shipping Act by 
an amendment which was brought 
forth in 1970 which took effi ct 
from 1974 onwards. After 1954, there 
were thr e amendmeo ts to that 
particular convention. one was in 
196g ; anothe was in 1971, which 
enlarged the sphere of this concept 
of the prohibition against th d s-
harge of the oil in to the s a. In 
I 951, it was limited what is known 
the territorial wat r which is just 
about 20 mil from our c n tal 
belt whereas by th subs quent c n-
vention it is xtended b yond that 


